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(b) Full figures are not available. How- ; 
ever, for the financial year 1974-75, the 
average expenditure incurred in a major 
Custom House came to about Rs. 102/-and in a 
major Central Excise Collectorate to about  Rs.  
91/-  for each    uniformed 
officer.] 

. 

Disbursement of Loans to Industries by 
Term Lending Institutions 

*30. SHRI VIREN J. SHAH : Will the 
Minister of REVENUE AND BANKING be 
pleased to state : 

(a) whether it is a fact that the term 
lending institutions are withholding the 
disbursement of sanctioned loans to the 
industry, due to the enforcement of the 
Urban Land Ceiling Act and consequent 
land mortgage problems; and 

(b) if so, what steps Government pro-
pose to take to ensure that disbursement of 
funds to industries is made as scheduled so 
as not to hamper industrial growth ? 

THE MINISTER OF REVENUE AND 
BANKING (SHRI PRANAB MUKHER-
JEE) : (a) and (b) In cases where the assisted 
units are required to mortgage immovable 
property prior to the disbursement of 
assistance, the All India long term public 
financial institutions have been making 
disbursements of sanctioned loans in some 
cases through grant of bridge finance and/or 
against bank guarantee. The Central 
Government have instructed all the State 
Governments/competent authorities 
specified under the Urban Land (Ceiling and 
Regulation) Act, 1976 that permission under 
the aforesaid Act for mortgage of vacant 
land or urban property in favour of the 
financial institutions should be granted 
expeditiously. 

Loans Advanced to unemployed engineers 
and other Graduates 

1. SHRI IBRAHIM KALANIYA : Will 
the Minister of REVENUE AND 
BANKING   be  pleased to   state: 

(a) the number of unemployed engineers 
and other graduates who have been advan-
ced loans by the branches of the nationalised 
banks in Gujarat during the last three years,  
year-wise; 

 

(b) the number of applications for loans 
from the above mentioned categories of 
persons which are at present pending with 
these   banks;   and 

(c) the criteria adopted for advancing the 
loans? 

THE MINISTER OF REVENUE AND 
BANKING (SHRI PRANAB MUKHEER- 
JEE): (a) and( b) The present system of data 
reporting does not provide for compilation 
of data on such specified categories as 
'uemployed engineers' and other graduates. 
Usually, unemployed engineers seek bank 
assistance for self employment ventures in 
such sectors as small scale industry small 
business, professional and self-employment 
ventures. Besides, the educated unemployed 
also get financial assistance from public 
seeton- banks under Employment Promotion 
Programme/ Half-a-Million Jobs 
Programme. 

No separate statistics except in the case of 
Half-a-Million Jobs Programme are 
maintained by banks regarding number of 
applications received and pending with 
them. 

Data regarding public sector banks ad-
vances to these sectors in Gujarat are set out 
in the Annexure. [See Appendix XCV1I, 
Annexure No. 3) 

(c) While sanctioning loans, banks take 
into consideration such factors as economic 
and technical viability of the project, 
applicants' skill, experience and ability to 
organize   an   activity   or   business. 

 



57 Written   Answers [10  AUG.   1976] to   Questions      58 

 Payment   of income-tax   during 1976 
2. SHRI   BAPURAOJI MAROT- 

RAOJI DESHMUKH: Will the Minister of 
REVENUE AND BANKING be pleased to 
state: 

(a) the number of income-tax payers as at 
the close of 31st March, 1972 and 31st 
March,    1976; and 

(b) the total amount of income-tax in 
arrears as on the 31stMarch, 1976, and the 
steps proposed to be taken by Government 
for the recovery thereof?] 

 

 
t[THE MINISTER OF REVENUE AND 

BANKING (SHRI PRANAB MUKHER-
JEE): (a) The number of effective* income-
tax payers on the General Index Registers of 
the Income-tax Department as on 31-3-72 
and 31-3-76 was as under:— 

 
♦Excludes) the number of assessees in 

whose cases no fresh assessment proceed-
ings under the Income-tax Act are required 
to be started. Also excludes tax payers, such 
as salary earners, from whose income the tax 
payable is deducted at source and who are 
not required to file/may not file the tax 
returns of their income. 

(b) The gross and net arrears of income-
tax (including Corporation-tax) as on 31-3-
76 were as under:— 

Gross arrears    Rs.   993 -80   crores* 
Net arrears      Rs.   603 -08   crores* 
* Provisional figures. Such of the steps 

provided in the Income-tax Act, 1961 as are 
appropriate to the circumstances of each case, 
have been and are being  taken for effecting 
recovery of   outstanding demand.] 

 

[   ]   English  translation 


